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ORDER NO....ooiiiieeieeeeee e

Per Bench:

When the matter was called for hearing, the Ld. D. R. for
the Revenue seeks adjournment, the Ld. Advocate Shri Ravi
Raghavan & Shri H. Shukla, appearing on behalf of the appellant
has no objection for such request as made by Ld. D.R.

2. Accordingly, the matter is adjournment to 12.02.20109.
3. No Notice.

(Dictated and pronounced in the open court.)

(V. PADMANABHAN) (P. K. CHOUDHARY)
MEMBER (TECHNICAL) MEMBER (JUDICIAL)

Tushar Kr.



